Sh. ARVIND KUMAR

Special Judge (PC Ach), CB1-10
CC No. :01/2015 Room No, 503, Rouse Avenue Court Comgler,
ECR No. : DLZO/15/2014/AD(VM) Doen Dayz! Upadhyay Mary, New et

U/S : 3 & 4 of PMLA Act
Directorate of Enforcement Vs, Gautam Khaitan & Ors.

30.06.2020

Matter is taken up today and the proceedings are conducted
through Video Conferencing (Cisco webex) as per directions of Hon’ble
High Court issued vide Circular No.16/DHC/2020 dated 13.06.2020 in
view of the pandemic Covid-19.

Present: Sh. N. K. Matta and Sh. Mohd. Faraz, Ld. SPPs for ED.
Sh. Anish Dhingra, Ld. Counsel for Income Tax Department.
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Heard.
New Dathi

Put up on 01.07.2020 at 10.30 am for order.

Parties shall place on record the hard copy of application, reply

documents filed by them as and when the normal functioning of the court

resumes.

Signed copy of this order is being sent through whatsapp to
direction to send the same 10 concerned official of

uplo-admgnnumcmiwebsﬂe of Delhi District Court.

Ahlmad of this Court with
District Court, RADC for
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RC No. :  217-2013-A-0003 oo 1Pl Judge (PC Act Ca1.19
Branch: CBUAC-INew Delhi o Yo, S0, oA ot Cng,
UIS  : 4120B, riw 420 IPC and Section Jepalaadhysy e, Now Dot
7,8, 9, 12 & 13(2) riw 13(1) (d) of
P.C. Act, 1988

CBl Vs. S.P.Tyagi& Ors.

30.06.2020

Matter is taken up today and the proceedings are
conducted through Video Conferencing (Cisco webex) as per
directions of Hon’ble High Court issued vide Circular
No.16/DHC/2020 dated 13.06.2020 in view of the pandemic Covid-
19.

Present: Sh. D.PSingh, Ld. SPPalong with Sh. Manu Mishra,
Ld. Counsel for CBL.
Addl SP Sh. R.A.Yaday in person.
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Dewn Deyal Upadydy Mar, New Detl
1 have Ld. Counsel for CBI.
Keeping in view the overall facts and circumstances, the
voluminous data and records, I grant permission to Sh. Sudhir Dhanda U/S 17
of P.C. Act for conducting on going further investigation.

The application filed by CBI is accordingly disposed of.

At this stage Ld. SPP for CBI submitted that he has filed another
application for issuing supplementary Letter of Request for judicial assistance
to the Competent Authority in Switzerland for investigation and collection of

documents.

Heard.

Put up on 01.07.2020 at 10.30 am for order.




